
101 Written Ansumt PHALGUNA 26, 1893 (SAKA) Written Answers 102

into the various malpractices indulged by the 
re-rollers of steel scrap ,

(b) if so, the names of the parties involved 
and the outcome of the enquiry , and

(c) the pif vtntive measures which G o v e  rn- 
mrnt propose to take to put an end to such 
malprae tires 1

I HE MINIS IE R  O i S1A1E IN T lir  
MINISTRY OI* STLLL AND MINLS (S1IRI 
SHAH N A W \/K H A N ) (a) and (b) Some 
rrports have been received about allocation 
of raw materials to somr scrap Re-rollers who 
arc not m existence or not in operation. 
Thrsr are bring investigated

(c) Regionil Oihoes ol thr Iron and 
Steel ( ontrollrr have ljetn set up in difftrent 
parts of the country and one ol the ir fun< - 
tions is to fh rtk  misuse of steel lhe  lion 
and S u tl (Control) Order was also amended 
last year to piuvide that utilisation of steel 
for purposes other than those lot which sit cl 
is allocated oi applied for i<> a violation oi the 
( onttol Ordri and would attiaft thr pr nal 
piovisions of the I ssentnl Commodities Ait 
In investigating such complaints, the assis-
tant r  ot the C eutral Bureau ef Investigation 
is also brim; taken when nccessaiy

lo c r» k «  in  E. P. F. A rrears

t20. SHK1 MOIIAMM \D  ISM UL 
Will the Miiustrr of I AliOUR AND R1 II \ -  
B IL IlA llO N  be pleased to state

(a) whether thr aritats of Provident 1 und 
Shaies ol Employers art increasing every 
year,

(b) if so, ihr arrears, year-wise, during 
the last three years , and

(c) the action taken by Government for 
the prompt payment of Provident Fund Shares 
by the employ a s  ?

TI1L MINISTER Ok L\BOUR AND 
KLI1ABILI1ATION (SHRI R k  KH \D1L- 
KAR) ; The Provident I und Authorities 
have reported as undn * -

(a) and (b). Separate fjguies of ai tcais 
iif employers’ shaie axe not available How-

ever, the total quantum of arrears of provident 
fund contributions in rt spec t of unexempted 
establishments stood at Rs 1217 lakhs, 1469 
lakhs and 1049 laklis at the end of March, 
1969 March, 1970 and March, 1971
respectively

(c) Thr following steps are taken against 
thr unrxemptrd establishments which default 
m the payment of providrnt fund dues

(i) I’roauution is launched under Section 
14 of the Fmployres’ Provident Fund 
and Family Pension I und Act, 1952

^u) Re \ enue Recovery proceedings arc
inmated under Section 8 of the Act

(m) In suitable e asers complaints are filed 
with the Police C ousts undei Section
406 40‘) of the Indian Penal Code

(i\ j  Penal damage air l<\ied under 
Section 14B of the \ct

(v) I hi drfm lt is bi ought to th' notice 
of the I mpiojers and Woikera Orga- 
n satioos including the Iradr Unions

(\i) In s >m< «.ws the establishments are 
ifr ided a clnnct to pxy the dues
in s utable mitalnv uts subject to 
produeUon of idequate guarantte, 
sur tv ett

tv it) In the t is e of 1 exule Mills which 
Inve (»one into hquidTition, recons- 
tiuctio/i »chenies u< exmuned on 
m e i i t s

Debarring of Defaulting Employers* from  
Board o f Trustees of E. P .F . andC. M P. F.

121 SIIRI KRISHN \  t  H \NDR V H \L- 
DLR Will the Minister oi LABOUR \ \ D  
R1 HABILlI M ION be pleased lo state

(a) whether Gov eminent propose to 
debar the de faulting employers sitting on the 
Boatd of Irustres oi Lmployeis Providrnt 
1 und and Goal Mines Piovident Fund , and

lb) if so, when *

HIE MINISTER OF I \BOUR AND 
R E H \B1LI1 ATION (SHRI R K KH ̂ I l -
ls AR) (.a) and (b) The Eraplovees* 
Provident 1 und and the Coal Mines Provident 
1 und Schtmes have alnadv been amended to 
provide iur removal from Tiusteeship oi defa-
ulting employers from the Boards of Trustees,




